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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 331/2024 

IN THE MATTER OF: 

VERSUS 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT 

NO. 5 (NEVV OKHLA INDUSTRIAL DEVELOPMENT 

AUTHORITY) 

I, Paras Nath Sankar ,  aged about 59 years, son of 

Sh .Chandr ika  Rarn, hav ing office at New Okh la Industr ia l  

Development Authority, Sector 6, Department-Work Circ le- 
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1,  Gautam Budh Nagar, Uttar Pradesh-201301,  do hereby 

so lemn ly  affirm and  state as fol lows: 

1 .  That I am presently serving as Manager, in Work 

Circ le-1 at New Okh la Industr ia l  Development 

Authority, herein Respondent no. 5 

("NOIDA/ Answering Respondent") 1 1 1  the present 

app l icat ion .  I  am wel l  conversant with the facts& 

circumstances of the present case hav ing perused the 

records perta in ing to case ava i lab le in  my office. I am 

authorised to swear the present affidavit on behalf of 

Respondent no .  5  and  competent to make the present 

affidavit. 
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2 .  I  say that a l l  the avei ment made i n  the Appl icat ion, 

which are not borne from documentary record and 

contentions raised in the Appl icat ion and  which are 

not in  consonance with law are den ied .  No p lead ing in 

the Appl icat ion sha l l  be deemed to have been 

admitted un less it 1s specif ical ly admitted by the 

Answering Respondent in  the Reply Affidavit. 

3 .  That I have read and  understood the present 

Appl icat ion before f i l l i ng  of the present Reply Affidavit. 

I crave l iberty of th is Hon'b le Tribunal to f i le a detai led 

para-wise reply to the Appl icat ion as and when 

required at later stage, if any occasion ar ises.  
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4. That instant Appl ication is fi led by the Appl icant under

Section 1 8 ( 1 )  read with Section 14 & 15  read with 

Section 17 of the Nat iona l  Green Tribunal Act, 2010 ,  

inter-alia seeking fo l lowing rel ief from this Hon'b le 

Tribunal- 

u(a) Issue an order or direction 

commanding the Respondent Nos. 2, 3, 4 

and 7 to remove the illegal pukka 

construction and wall raised inside the Okhla 

Bird Sanctuary, AND; 

(b) Issue an order or direction forming a

committee of experts to assess the adverse 
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the protected areas and issue general 

directions w.r.t sanctuaries located in the 

state of Uttar Pradesh to not raise any pukka 

construction inside the protected areas, 

AND; 

(c) Impose heavy cost upon the 

Respondent No. 3, 4 and 7 for failing to 

protect the Sanctuary, AND; 

(d) Issue, any other order or direction as

this Hon 'ble Tribunal may deem fit and 

proper in the circumstances of the case.

(e) Award the cost of Original application
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5 .  It is respectful ly submitted that the rel ief prayed by 

the Appl icant m the present Appl icat ion is expl ic it ly 

related to Respondent no .  2 ,3 ,4  and 7 .  It is further 

submitted that no rel ief r s  sought aga instNOIDA i n

present App l icat ion .  

6 .  The Answering Respondent r s  establ ished under the 

provrs ions of Uttar Pradesh Industr ia l  Development 

Act, 1976 and  is entrusted with development of 

Industr ia l  and  Urban township i n  the notified area of 

Gautam Budh  I\Jagar, Uttar Pradesh.  It is submitted 

that the App l icant sought rel ief from this Hon'b le  

Tr ibuna l  to direct the Respondents to remove the 

i l l ega l  wa l l  raised 
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Okhla Bird Sanctuary and  to form a committee to 

assess the adverse impacts of raismq pukka 

construction ins ide the protected areas .  It is pertinent 

to mention that Okh la  Bird Sanctuary fa l ls with in the 

jur isdict ion of D iv is iona l  Forest Officer, Gautam Budh 

Nagar  herein Respondent no .  7 and  NOIDA does not 

have any jur isd ict ion upon it. 

7 .  That the Appl icant had arrayed NOIDA as a party in 

the present Appl icat ion without app l icat ion of m ind  as 

NOIDA does not have any role whatsoever i n  relation 

to the rel ief sought by the Appl icant .  It is submitted 

that NOIDA is ne ither a necessary party nor a proper 
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8 .  In  l i gh t  of the foregoing submiss ions ,  it is respectful ly 

prayed that th is  Hon 'b le  Tr ibuna l  to d isposed off the 

present app l icat ion aga inst  Respondent no .  5 and  

issue orders, d irections, or re l ief as it may deem 

appropr iate and  just under  the circumstances of the 

present case. 
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th is  Reply Affidavit are true and  correct to my 

knowledge as derived from the records of the case 

and  is false and  noth ing 
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materia l has been concealed there from. The last 

paragraph is prayer to this Hon 'b l e  Tr ibuna l .  
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Service-REPLY AFFIDAVIT BY R-5 NOIDA IN OA NO. 331 of 2024 YOGESH KUMAR VS
UNION OF INDIA

Deepesh Raj <Deepesh@pslchambers.com>
Fri 13/09/2024 17:03
To:​nisharaiggc@gmail.com <nisharaiggc@gmail.com>;​pccf-up@nic.in <pccf-up@nic.in>;​psecup.irrig@nic.in
<psecup.irrig@nic.in>;​dmgbn@nic.in <dmgbn@nic.in>;​dfonoida@gmail.com <dfonoida@gmail.com>;
yogeshlegalservices@gmail.com <yogeshlegalservices@gmail.com>;​secy-moef@nic.in <secy-moef@nic.in>;​
govil.sristi@gmail.com <govil.sristi@gmail.com>​
Cc:​Sameer Jain <sameer@pslchambers.com>;​Suvigya Awasthy <suvigya@pslchambers.com>​

1 attachments (2 MB)
REPLY AFFIDAVIT BY R-5 NOIDA IN OA NO. 331 of 2024 YOGESH KUMAR VS UNION OF INDIA.pdf;

Sir/Ma’am,

We write to you for and on behalf of our client viz., New Okhla Industrial Development Authority (NOIDA), being
Respondent No. 5 in the captioned matter pending adjudication before the Hon’ble National Green Tribunal, New
Delhi, and hereby serve you the attached reply being filed on behalf of Respondent No. 5.

Kindly be advised that the present service may be deemed as an advance service of the reply being filed on behalf
of Respondent No. 5.

-
Best Regards,

Deepesh Raj
Counsel for Respondent no. 5

Direct: +91 11 4999 1260 | Board: +91 11 4999 1250 | Mobile: +91 7032 523 023 
Office: A-220, Defence Colony, New Delhi, India – 110 024 
Email: deepesh@pslchambers.com | My LinkedIn 
Website: www.pslchambers.com | About PSL | PSL LinkedIn 

Legal 500 – Winner – Dispute Resolution – Arbitration Firm of the Year [2024]; Tier 1 in Dispute Resolution: Arbitration
[2024, 2023, 2022, 2021, 2020] 
Benchmark Litigation  – Ranked in International Arbitration, Construction, Commercial and Transactions, Insolvency and
Government and Regulatory [2024, 2022, 2021, 2020, 2019, 2018]; 
AsiaLaw  – Recommended Firm in Dispute Resolution, Insolvency and Bankruptcy and Construction [2023, 2022, 2021,
2020] 
India Business Law Journal – Winner – Indian Law Firm Awards in Arbitration and ADR [2022]
IFLR1000 – Notable Firm in Insolvency & Bankruptcy [2022, 2021] 
Asia Legal Business – Ranked as Arbitration Law Firm of the Year and Dispute Resolution Boutique Law Firm of the Year
[2024];
Expert Guides, Asia Pacific - Arbitration Expert [2020, 2021] 
Forbes India – Tier 1 Tier in Arbitration & Insolvency [2021] 

Strictly Confidential - Attorney-Client Privileged Communication 
The contents of this email (including any attachments) are confidential and privileged and only intended for the recipient(s)
addressed above. If you received this email by error, please notify the sender immediately and destroy it (and all attachments)
without reading, storing and/or disseminating any of its contents (in any form) to any person. Email communication is not
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